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 इस्पात  आर  खन  मंत्रालय  में  इन-मंत्री  श्री  request  you  to  kindly  allow  other  Mem-
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 उत्पादकों  के  स्टाक या डा  में  इस्पात  सामरी  इस  MR.  SPEAKER  :  The  rules  ४०  not

 बार  में  बनाई  गह  नीति  के  अनुसार  दी  जाती  permit.  it.
 ह्  SHRI  P.  M.  MEHTA  :  Sir,  I  call  the

 attention  of  the  Minister  of  Home  Affairs
 (ख)  ऑर  (ग).  हिन्दुस्तान  स्टील  लिमिटेड  to  the  following  matter  of  urgent  public

 कै  इन्कार  स्थित  स्टाक यार्ड  से  वास्तव  मैं  जितनी  importance  and  I  request  that  he  may  make
 इस्पात  सामग्री  दी  गड़  उसके  बारे  में  जानकारी  a  statement  thereon  :
 आप्त  की  जा  रही  हों  ऑर  सभा  पटल  पर  रख  दी  “Reported  increasing  police  firings  in
 area  1  different  parts  of  Gujarat  result-

 A  ing  iu  the  death  of  students  and
 get  आर  उज्जैन  में  कपड़ा  मिलों  लुवारा  कर्म-  other  people.”

 आरी  भविष्य  पैनाती  जमा  न  कराना
 SHRI  P.  ७.  MAVALANKAR  (Ahmeda-

 400.  औ  फीसद  बर्मा  :  क्या  क्रम  मंत्री  याह  bad)  :  Sir,  I  rise  on  a  point  of  order.
 सेकी  कपाकरंगं  किः

 SHRI  kK  LAKKAPPA  (Tumkur)  :
 (क)  इंदवार  आर  उज्जैन  में  एसी  कितनी आ  -  -

 ी
 मिलें  हँ  जिन्होंने  कर्मचारी  भविष्य  जार  SPEAKER  :  Mr.  Lakkappa,  kmdly

 जि
 फीर  सा  अभी  तक  जमा  नहीं  कराई  keep  sitting  unless  I  call  you  some  time.

 ह  उनके  नाम  क्या  हँ  तथा  उन्होंने  इतनी-
 कितनी  राशि  जमा  नहीं  करार  हं,  ऑर  SHRI  ?  G.  MAVALANKAR  :  Sir,  my

 point  of  order  is  this.  When  an  important
 (ख)  उनके  विरोध  क्या  कार्यवाही  की  गह  question  hike  the  agitation  and  disturbances

 ह?
 ह

 in  Ahmedabad  and  other  parts  of  Gujarat
 1५  raised,  and  when  my  friend  Shri  P.  M.

 शम  मंत्रालय  मे  उप-मंत्री  (आ  बालगोिंयू  Mechta  has  specifically  requested  the  Minis-
 धर्मा):  (क)  ऑर  (ख).  भविष्य  पनाही  आधि

 cr
 ot

 Home  ड
 to  answer,

 gl
 is  the

 कारियों  गी  पी
 inister  of  State  tising  to  answer  this  on

 #  हँ  हक  सूचना  तत्काल  his  behalf  ?  Where  is  the  Home  Minister ? उपलब्ध  नहीं  हों  ऑर  एकत्र  की  जा  रडी  हॉँ  t  Is  it  because  that  the  UP  clections  are  more
 ae  यथा-समय  सभा  की  मंज  पर  रखे  दी  जाएगी।  {mportant  than  the  situation  in  Gujarat  ?

 (Interruptions)
 12.00  brs.  MR.  SPEAKER  :  On  the  one  hand  you
 CALLING  ATTENTION  TO  MATTER  are  complaining  that  your  Members  are
 OF  URGENT  PUBLIC  IMPORTANCE  absent.  Why  are  they-not  present ?  Some-

 thing  which  you  are  asking  for  yourself
 and  telling  about  yourself,  you  are  denying
 it  to  others.

 REPORTED  INCREASING  Ponce  FIRINGS  1N
 Gusarar

 SHRI  P.  M.  MEHTA  (Bhavnagar)  :  Sir,
 before  I  call  the  attention  of  the  Minister  SHRI  क्,  G.  MAVALANKAR  :  My
 to  the  situation  in  Gujarat,  I  would  point  of  order  is  this.  Why  the  Minister
 humbly  submit  that  while  you  have  been  of  Home  Affairs  is  not  present?  Does  the
 pleased  to  admit  this  importunt  matter  as  Government  consider  Gujarat  is  less  im-
 a  Calling  Attention  motion,  no  other  Mem-  portant  than  the  electioneering  in  UP  ?  Why
 ber  from  Gujarat  has  secured  the  ballot.  1s  the  Minister  of  Home  Affairs  not  pre-
 So,  I  seek  your  indulgence  and  would  sent  here?
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 MR.  SPEAKER  :  Order,  order.  Kindly
 sit  down.  If  you  can  take  buck  your  Ad-
 journment  Motion  in  the  ground  that  many
 Members  have  gone  out  in  connection  with
 the  elections,  why  are  you  blaming  the
 others  now?  On  the  very  first  day  you
 said,  “We  are  taking  it  back;  we  are  all
 going  for  the  elections”  But  now  you  are
 denying  it  to  them.  Please  sit  down  Be
 reasonable.

 SHRI  P.  M  MEHTA  :  As  no  other
 frame  from  the  Gujarat  MPs  has  secured
 a  place  through  the  ballot,  1  requested  the
 Chair  to  allow  other  Members  also  from
 Gujarat  to  put  questions.  That  was  =  my
 submission

 MR.  SPEAKER  :  Do  not  enter  into  ar-
 guments.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON.
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 Sir,  short  supply  of  certain  essential  com-
 modities  and  steep  rise  in  prices  sparked
 off  agitation.  by  different  groups  of
 people  in  various  paris  of  Gujarat  from
 the  beginning  of  the  current  year.  In  the
 course  of  these  agitations,  extensive  attacks
 on  Government  grain  godowns,  grain  shops,
 भा  depots,  Municipal  and  State  transport
 buses,  looting  of  grocery  shops  and  fait
 price  shops,  damaging  public  and  private
 property  by  stone-throwing  and  arson  o¢-
 curred  in  several  parts  of  the  State  It  is
 a  matte:  af  deep  regret  that  the  police  had
 to  resort  to  use  of  force  in  dealing  with
 such  distus  bances

 Prior  to  the  9th  February,  1974  when
 a  proclamation  under  Article  356  of  the
 Constitution  was  made  by  the  President,
 police  opened  fire  at  30  places  resulting  in
 the  unfortunite  death  of  45  persons  and
 injuries  to  137.  One  Pohce  Sub-Inspector
 and  two  police  men  were  killed  and  919
 police  officers  and  men  had  received  in-
 juries  dming  the  agitations.  After  the
 10th  February,  1974,  until  the  20th  instant
 police  had  to  open  fire  at  six  places  result-
 ing  in  the  death  of  one  person  and  injuries
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 ta  20  persons.  It  has  come  to  Government's
 knowledge  that  the  situation  in  Ahmedabad
 yesterday  was  very  unsatisfactory  and  the
 police  had  to  resort  to  firing  at  a  number
 of  places  resulting,  according  to  available
 information,  in  a  tragic  death  of  one  per-
 son  and  injuries  to  about  25,  The  Govern-
 ment  would  like  to  express  its  deep  grief
 over  these  incidents  and  extend  its  full
 sympathies  to  the  bereaved  families  of
 those  who  lost  thei:  lives  in  the  course  of
 these  agitations

 The  State  is  facing  difficult  problems
 arising  out  of  shortages  and  high  prices
 and  the  undivided  attention  of  the  admi-
 nistration  will  have  to  be  bestowed  on
 seeking  satisfactory  solutions  to  the  prcs-
 sing  economic  problems  of  the  State  ह
 sincerely  hope  all  sections  of  the  House
 would  join  me  in  my  earnest  appcal  to
 the  students  and  others  10  Gujarat  to
 cooperate  whole  heartedly  to  the  imme-
 diate  restoration  of  normalcy  suv  that  the
 problems  facing  the  State  could  be  1¢so-
 lutely  tackled

 SHRI  P  M  MFHTA  अ  have  bstened
 carefully  to  the  statement  made  by  the
 hon  Minister  I  am  not  satisfied  with  it;
 I  hope  the  House  also  18  not  satisfied  with
 it  .  .(Interruptions)

 SHRI  M.  €  DAGA  (Pal)  How
 you  speak  for  the  whole  House ?

 can

 SHRI  ?  M.  MEHTA  :  1  say  ॥  hus  not
 satisfied  the  House  because  it  docs  not  go
 into  the  basic  reasons  for  the  recent  dis-
 tuibances  in  Gujarat.  The  whole  country
 knows  that  Gujarat  is  agitated  for  more
 than  1-1/2  months  and  the  people  there
 are  suffering  a  lot.  This  agitation  has  not
 eiupted  overnight.  I  Charge  the  State
 Government  and  the  Central  Government
 with  inefficiency,  complacency,  corruption
 and  tactless  handling  of  the  situation.  The
 State  Government  miserably  failed  on  two
 major  counts:  firtsly,  holding  the  price  of
 essential  commodities,  foodgrains,  edible
 oils,  sugar,  etc.  and  secondly  _  providing
 adequate  quantum  of  foodgrains  and  other
 essential  commodities  at  reasonable  rates
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 [Shri  P.  M.  Mehta]
 to  the  people  through  the  public  distribu-
 tion  system.  As  you  know,  the  people  of
 Gujarat  are  peace-loving  and  they  believe
 in  the  constitutional  and  peaceful  ways  and
 means.  They  never  adopt  violent  methods
 for  the  redressal  of  their  grievances  and
 solution  of  their  problems.

 MR.  SPEAKER  :  He  can  yefer  to  facts
 but  let  him  not  go  on  reading.  Further,  he
 hus  only  a  few  minutes.

 SHRI  P.  M.  MEHTA  :  1  am  using  res-
 tained  language  because  I  do  not  want  to
 udd  fuel  to  the  fie.  Even  today  the  situa-
 tion  in  Gujarat  is  tense.  The  ruling  party
 in  the  State  has  pushed  the  patience  ण
 the  pcople  to  the  breaking  point  and  paid
 no  heed  to  the  demand  of  the  people  and
 other  political  parties  who  have  been  peace-
 fully  high-lighting  the  issues  and  demand-
 ing  adequate  supply  of  foodgrains.

 MR.  SPEAKER  :  T  do  not  want  to  inter-
 rupt  him.  In  a  Calling  Attention  Motion,
 he  can  have  a  little  introduction  before
 ashing  a  question,  but  there  is  no  proce-
 dure  for  reading  a  statement.  Kindly  avoid
 it.  While  he  can  make  some  reference  to
 a  paper,  he  cannot  read  it.  Because,  it  will
 establish  an  unhealthy  precedent.

 SHRI  P.  M.  MEHTA  :  I  am  doing  it
 to  save  time.

 MR.  SPEAKER  :  Please  do  not  read  it.

 SHRI  P.  M.  MEHTA  :  For  the  last  one
 and  a  half  years  we  have  been  demanding
 adequate  supply  of  foodgrains  10  the
 State  of  Gujarat  both  inside  and  outside
 the  House.  But,  both  the  Central  and
 State  Government  have  neglected  5
 genuinc  demand  of  the  people  for  adequate
 supply  of  foodgrains.  My  party  offered
 satyagraha.  Members  of  Parliament  and
 the  members  of  the  State  legislature
 courted  arrest  and  a  deputation  headed  by
 Kumari  Maniben  Patel  met  the  Primes
 Minister  and  the  Food  Minister.  It  brought
 no  results  because  they  were  power-drunk.
 Because  of  the  massive  majority  in  the
 Centre  as  well  as  in  the  States  they  did
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 not  bother  to  consider  the  hardships  and
 untold  sufferings  of  the  people.  It  is  not  as
 if  this  violence  erupted  overnight.  The
 party  in  power  remained  complacent  and
 did  not  pay  any  heed  to  the  genuine  de-
 mands  of  the  people.  On  the  contrary,
 they  were  responsible  for  adding  to  the
 miscries  of  the  people  by  their  wrong
 economic  policies  and  undemocratic  app-
 roaches.  Prices  of  wheat,  bajra  and  sweet
 oil  went  on  rising  unchecked  and  people
 saw  unprecedented  all  time  high  level  of
 prices.  Even  during  the  drought  year  the
 prices  had  not  gone  so  high  as  now  after
 a  good  monsoon.

 Various  organisations  had  time  and  again
 warned  the  Government  to  take  immediate
 action  to  ensure  sufficient  food  supplies
 and  other  essential  things  of  life  at  reason-
 able  prices.  But,  even  since  the  Assembly
 elections  in  1972,  the  State  Government
 had  no  time  to  think  of  the  people.  The
 Ministers  and  M.  L.  As.  of  the  ruling  party
 were  preoccupied  with  their  own  _  selfish
 fightings  among  themselves.  This  reflected
 adversely  on  the  functioning  of  the  State
 administrative  machinery  also.

 As  we  know,  in  January,  1974  the
 mess  bill  of  one  engineering  college  of
 a  small  town  went  up  and  the  students
 felt  the  pinch.  Naturally,  they  got  annoyed.
 In_  the  face  of  the  growing  unemployment
 and  stagnant  economy,  the  parents  could
 not  remain  unaffected.  All  sections  of  the
 community—teachers,  farmers,  industrial
 workers  and  women—expressed  sympathy
 with  the  cause  of  the  students,  which  was
 actually  the  cause  of  the  people.  They
 also  demanded  alequate  foodgrains  at
 reasonable  prices.

 SHRI  N.  K.  P.  SALVE  (Betul)  :  We
 all  agree  that  this  is  a  very  important
 matter.  Still,  the  speech  should  be  reduced
 to  a  queation  in  a  Calling  Attention  ,  .  .
 (interruptions)

 MR.  SPEAKER  :  Mr.  Mehta,  as  you
 know,  there  is  a  set  procedure  for  it.  A
 question  is  asked  and  before  the  question,
 a  little  introduction  is  allowed.  We  allaw  5
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 minutes  to  each  Member  except  the  first
 one,  We,  normally,  give  2-3  minutes  more
 to  the  first  Member,  that  is,  7-8  minutes.
 You  have  already  taken  that  much  time.
 Why  don't  you  put  your  question  and
 finish  it?

 SHRI  P.  M.  MEHTA  :  May  I  humbly
 submit  that  your  honour  was  pleased  not
 to  admit  an  adjournment  motion  and,
 therefore,  I  take  liberty,  with  your  per-
 mission,  to  put  facts  before  the  House ?

 The  State  Government  and  the  Central
 Government  went  on  blaming  each  other.
 While  the  State  Government  blamed  the
 Centre  for  not  making  adequate  allocation
 of  foodgains,  the  Food  Minister  at  ९
 Centre  blamed  the  State  Government  of
 mismanaging  the  whole  affair.  The  ruling
 party  MLAs  also  protested  against  the
 tise  in  prices  in  a  meeting  and  expressed
 concern  on  the  inability  of  Chimanbhai
 Patel’s  Government  to  supply  foodgrains.
 They  themselves  asked  for  the  imposition
 of  the  President's  Rule  in  the  State.  Some
 Ministers  of  Chimanbhai's  Cabinet  made
 allegations  of  corruption  against  the  Chicf
 Minister  himself.

 Tt  is  a  well-known  fact  that  the  C  hief
 Minister  removed  levy  on  groundnut  oil  to
 collect  Rs.  25  lakhs  for  the  party.  It  5
 said  that  a  substuntial  share  of  this  money
 has  come  to  the  Central  party  for  use  in
 recent  elections  to  Assembly  in  U.  P.  and
 other  States  .  (Interruptions)

 MR.  SPEAKER  :  Will  you  please  sit
 down ?  Mr.  Mehta,  in  spite  of  my  requests.
 you  are  not  putting  your  question  and
 finish  it.

 SHRI  P.  M.  MEHTA  :  Strong  armed
 tactics  to  curb  the  agitation  has  taken  lives
 of  60  to  70  innocent  people  .  .(Inter-
 ruptions)  I  do  not  want  to  add  fuel  tn
 fire.  I  have  restrained  myself  in  narrating
 the  situation  of  Gujarat  State  in  this
 House.

 Now,  I  put  my  questions.
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 Why  did  it  take  so  long  to  impose  the
 President's  rule  in  the  State  of  Gujarat?
 Why  do  Government  not  consider  dissolving
 the  State  Assembly  and  conducting  new
 elections  immediately  in  response  to  the
 popular  and  genuine  demand  of  the
 people ?  Why  did  the  Central  Government
 not  supply  sufficient  foodgrains  and  essen-
 tial  things  of  life  to  the  people  of  Guia-
 rat  State  at  reasonable  prices  and  in  time ?
 What  action  is  being  taken  now  to  ensure
 that  the  people  of  Gujarat  get  suffiicent
 foodgrains  and  other  essential  commodities
 at  fair  prices?  Is  it  not  a  fuct  that  firing,
 since  the  peuple  started  agitation  in  Guja-
 rat,  has  gone  very  high  and  no  State  —  in
 India  suffered  such  य  huge  loss  of  lives  as
 Gujarat,  in  no  State  has  such  firing  taken
 place  since  independence  as  in  Gujarat ?

 SHRI  RAM  NIWAS  MIRDHA  :  The
 call-attention  motion  was  specifically  about
 the  increase  in  police  firing  and  connected
 matters,  But  the  hon.  Member  has  iuised
 a  number  of  othe:  points  and  issues  and
 made  a  long  speech.  I  have  said  n  my
 statement  that  the  food  =  situation  in
 Csuiarat  was  difficult  at  a  certain  time.
 There  was  shortage  of  essential  commodi-
 ties.  The  Central  Government  tricd  to
 help  the  State  Government  by  supplying
 foodgiains  to  the  extent  possible.  but  in
 view  of  certain  difficulties,  the  price  situa-
 tion  also  got  out  of  hand  to  some  extent.
 The  hon.  Member  has  asked  what  the
 Government  is  doing  to  improve  the  situa-
 tion  now.  The  situation  has,  of  late,  im-
 proved  a  lot.  Prices  of  foodgrains  are
 coming  down.  Food  is  being  rushed  from
 other  State  Governments—fiom  State  to
 State  basis—and  if  the  hon.  members
 belonging  to  the  Opposition  parties  co-
 operate  with  the  administration  that  is  now
 in  office  therc,  the  situation  could  be  im-
 proved  to  a  large  extent.

 Some  parties,  taking  advantage  of  the
 difficult  situation  which  was  facing  the
 people,  resorted  to  agitation  which  turned
 violent  on  many  occasions.  That  was  the
 reason  why  the  police  had  to  resort  to

 firing  in  certain  instances,
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 {Shri  Ram  Niwas  Mirdha)
 Policemen  also  have  suffered.  Hundreds

 of  them  have  been  injured  and  some  of
 them  have  died  in  these  violent  agita-
 tions.  .  .

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  On  a  point  of  order,  Sir....
 (Interruptions)

 SHRI  K.  LAKKAPPA  (Tumkur):  They
 are  not  party  to  the  call-attention  motion.
 They  should  not  be  allowed  to  speak.

 SHRI  JYOTIRMOY  BOSU:  Policemen
 were  hilled  by  policemen  themselves.

 SHRI  RAMAVATAR  SHASTRI  (Patna):
 How  many  hoarders  and  black-murketeers
 were  shot  ?

 क्या  बात  हें  ?  आप

 सकते,  प्राण  नहीं व
 ही  शार  से  फैसले  करने  हं

 कर  लीजिए  ।  हार्स  में  तो  एक  दूसरे
 सुननी  पड़ती  हं  a  उसके  लिए  एक

 हों  ।  अगर  आप  समझते हँ
 फक  एरो  ही  एक  दूसरे  से  कराने  ऑर  शार  करने
 से  काम  चल  सकता  है  तां  फिर  हाउस  की  जरा-
 रत  ही  नहीं  हो  t  बाहर  फैसले  कर  लीजिए  t

 SHR]  K.  LAKKAPPA  :  There  is  a
 different  forum  for  that,  not  here.

 SHRL  JYOTIRMOY  BOSU  :  ht
 travesty  of  truth.

 SHRI  RAM  NIWAS  MIRDHA  :  In  my
 statement  I  have  suid  that  one  Police  Sub-
 Inspector  and  two  Policemen  were  killed
 and  919  Police  Officers  and  men  received
 injuries  during  the  agitations.  1  have
 given  the  figures  आ  my  _  statement  itself.
 Police  had  to  resort  to  firing  because  the
 agitations  turned  violent.

 SHRI  P.  M.  MEHTA  :  I  have  asked
 certain  specific  questions.  Why  did  it  take
 the  Government  so  long  to  impose  Presi-
 dent's  rule  ?  No.  2:  Why  did  not  the
 Government  consider  dissolving  the  Asscm-
 bly  and  holding  fresh  elections  at  the
 earliest  in  response  to  the  popular  and
 renuine  demand  of  the  people?  He  83
 not  answered  these  questions.

 :  यह
 “कर

 is a
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 SHRI  P.  G.  MAVALANKAR :
 straight  question.

 MR.  SPEAKER  7  It  is  not  one  question.
 You  have  asked  so  many  questions.  You
 cannot  settle  them  here  in  this  House  .

 It is  a

 SHRI  RAM  NIWAS  MIRDHA  :  I  have
 said  that  a  situation  arose  when  the  Police
 had  to  resort  to  firing.

 Why  did  the  Government  take  so  long
 to  impose  President’s  rule—I  would  like  to
 submit  that  the  Government  did  not  take
 a  long  time.  It  was  watching  the  situation
 and  trying  to  ८८  the  situation.  It  did
 not  take  a  long  time.  It  was  watching  and
 it  took  appropriate  action  at  the  appropri-
 ate  time.

 Regarding  the  demand  for  dissolution
 of  the  Assembly,  I  would  request  the  hon.
 Members  to  co-operate  with  the  admini-
 stration  to  restore  law  and  order  and  create
 a  situation  in  which  the  economic  condi-
 tions  of  the  people  and  the  distribution  of
 foodgrains  would  improve.

 att  मूल  चन्द  ढाका:  अध्यक्ष  महोदय,
 केरास्ते  लोकतंत्र  में  नहीं  चला  जा  सकता
 कोई  जन-आंवालन सत्ता  की  राजनीति  को
 कर  चलता  हें  ता  वह  आंदोलन  राजनीति
 पीत  हां  जाता  हँ  जज  हम  फड़  मांगने  की

 अगद  गर  आची  आर  शठ  का
 काम  करते

 औ  एस.  ए.  शमीम  (श्रीनगर): कॉन  करता
 ?

 औ  मूल  चन्द  डागा:  आप  करवाते  ह  1  मे
 समझता  हू  कि  जब  कभी  कानून  का  आप

 हाथ  में  लेना  चाहते  ह  तां  यह  सवाल  अहमद-
 वाव  की  कड  गालियाँ  मं  तथ  नहीं  हां  सकता
 यह  संसद  में  या  विधान  सभा  में  तथ  ही
 सकता  अ  1  लेकिन  सवाल  यह  नहीं  हं  1  सवाल
 यह  था  कि  आप  क्या  लोकतंत्र  को  जिन्दा  खन
 के  लिए , .  .(ब्मणधान). .  जिस  में  आपका

 विश्वास  नहीं  हं.  (व्यवधान). .
 को  लोकतंत्र  में  विश्वास  ह  ता  उसका  चलाने
 का
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 [औ  मूल  अन्य  होगा]

 लोकतंत्र की  इन  इकाइयों  कां  खत्म  करना

 आहत  ह  t  यह  नवनीनमणि  समिति  क्या  हैं,

 आवाज  उठा  कर  लोगों  क्  उकसाते  ह  |  यह

 आंदोलन  जन-आंदोलन  नहीं  ह  बालक  राजनीत
 प्राप्त  आंदोलन  हमो  जानना  चाहता  हद  कि
 इसके  [लिए  आप  क्या  कदम  उठाना  चाहते  हँ  ?

 SHRI  RAM  NIWAS  MIRDHA  :  Sir,  it
 is  really  unfortunate  that  even  after  the
 imposition  of  President’s  Rule,  peaceful
 conditions  arc  not  prevailing  in  Gujarat.
 The  agitation  is  taking  an  increasingly
 violent  form  and,  instead  of  cooperating
 with  the  administration  in  removing  the
 real  difficulties  of  the  people,  the  Opposi-
 tion  Parties  are  resorting  to  violent  agita-
 tions.  (Jnterruption)

 SHRI  P.  M.  MEHTA:  But,  you  have
 not  heeded  the  advice.  (Interruptions)

 SHRI  RAM  NIWAS  MIRDHA  :  I  am
 telling  the  situation  that  is  existing  there.
 1  hope  that  the  hon.  Members  will  agree
 that  the  greatest  need  of  the  time  is  to
 restore  normalcy  there  so  that  the  difficul-
 ties  of  the  poor  people  could  be  removed,
 so  that  the  cssential  commodities  can  be
 rushed  to  the  places  and  administrative
 meusures  taken  could  bring  relief  to  the
 people.

 1  would  appeal  to  the  hon.  Members  to
 <ooperate  in  this  task  of  the  Government
 and  not  to  resort  to  coercive  measures
 against  the  peaceful  citizens  of  Gujarat.

 SHRI  BIREN  DUTTA  (Tripura  West)  :
 I  want  to  know  from  the  hon.  Minister
 whether  many  people  in  Gujarat  were
 dragged  out  of  their  homes  and  shot  as  by
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 the  police,  whether  young  men  were  forced
 to  take  off  their  dress  and  were  made
 naked  and  dragged  through  the  _  streets
 and  shot  down  in  the  streeta.

 I  want  to  know  whether  in  Nadlad
 town,  a  28-year  old  carpenter  and  a  21
 year  old  mechanic  were  killed.  1  want  to
 know  whether  there  are  cases  of  rape
 where  even  the  police  were  so  merciless
 that  they  billed  themselves  and  there  was
 shooting  between  the  police,  one  section
 of  the  police  killing  another  section  of  the
 police.  1  want  to  know  whether  Manoj
 Shah,  a  B.Sc.  student  was  dragged  from
 his  house  and  killed  and  whether  many
 children  were  also  beaten  and  they  were
 wounded  and  one  was  kiJled?  1  want  to
 know  whether  Pankaj  Joshi,  son  of  a  cor-
 respondent  of  a  Delhi  newspaper  preparing
 for  Ph.  9  wag  dragged  and  killed  at  Dhari-
 pur  Shah.  May  अ  know  whether  in  Raj
 Pipla,  a  thirteen-year  old  ४1०81  boy  was
 killed  and  another  was  assaulted  there  and
 died  in  the  hospital  at  Baroda?  May  I
 now  whether  these  dastardly  acts  were
 perpetrated  by  the  State  Government  10
 safeguard  the  interests  of  the  landlords  or
 what  is  known  as  the  Khedut  Samaj  which
 had  concerned  all  the  foodgrains  thereby
 making  the  people  in  Gujarat  starve ?  May
 T  know  whether  all  this  has  haprened  be-
 cause  of  the  surrender  by  the  ruling  party
 to  the  hoarders,  blackmarketeers  and
 monopolists ?

 May  I  know  whether  Mr.  Narendra
 Singh  Zala  was  the  Minister  in  charge  of
 Civil  Supplies  in  Chiman  Patel  Ministry,
 who  was  alleged  to  have  gathered  along
 with  the  Chief  Minister  Rs.  31  lakhs  bribe
 from  edible  oil  magnates  or  Telfa  rajas  as
 they  are  called  .  .

 SHRI  NATWARLAL  PATEL  (Meh-
 sana)  :  He  has  been  misguided  by  somebody.
 It  is  a  false  statement.

 SHRI  BIREN  DUTTA  :  May  I  know
 whether  Mr,  Ratubhai  Adani’s  name  15
 involved  in  the  episode  which  is  by  now
 popularly  known  as  the  Cotton  Purchase
 Scandal  where  when  the  Government  of
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 India’s  new  cotton  policy  was  spelt  out,
 Rs.  61  lakhs  was  taken  as  bribe,  and  Mr.
 Adani  was  the  leader  of  the  Adani
 PSP-Oza  Group  and  this  happened  during
 the  days  of  the  Oza  Ministry?  More  than
 Rs.  70  lakhs  corruption  is  said  to  have
 been  managed  by  the  GPCC  president.
 Mr.  Zina  Dorji  during  floods,  from  0
 flood  relief  ailocation.  May  I  know  whe-
 ther  the  police,  medical  and  revenue
 departments  are  spotted  out  for  huge
 money  collections  for  transfers?  May  I
 know  whether  levy  collection  has  been
 totally  sabotaged  and  coruption  charges
 from  talati  to  MILA  and  =  Minister  are
 galore  ?  May  1  know  whether  quo  a  distii-
 bution  and  allocation  in  fertilisers,  diesel,
 cement,  steel  etc.  has  been  openly  fixed
 with  an  amount  of  corruption  involved ?
 May  1  know  whether  all  this  has  100  to  the
 situation  which  is  still  raging  there?  Mav
 1  know  whether  Government  are  thinking
 of  dissolving  the  Minisuy  and  the
 Assembly  and  thereby  help  in  the  people  to
 come  to  peace  1%  catly  as  possible,  befere
 the  lives  of  many  more  people  are  105
 there ?

 SHRI  RAM  NIWAS  MIRDHA  The
 hon.  member  has  given  certain  instances
 of  alleged  atrocities  by  the  police  ह  am
 not  at  present  in  a  position  to  say  anything
 about  them.  But  I  can  assine  the  House
 that  all  complamts  that  would  be  received
 against  the  police  and  the  administration
 would  be  fully  inquired  into  and  if  uny
 one  is  found  at  fault,  all  appropriate  ac-
 tion  would  be  taken  against  the  persons
 involved.

 AN.  HON  MIMBER  :  By  what  time?

 SHRI  RAM  NIWAS  MIRDHA  :  As
 regards  allegations,  ot  rather  wild  allega-
 tions,  regarding  bribe  collected  by  certain
 Ministers  and  others—sometime  back  the
 figure  was  Rs.  25  lakhs  and  now  it  —  has

 gone  upto  Rs.  30  lakhs  and  even  more;
 I  do  not  know  which  figure  to  believe  in—
 all  I  can  say  is  that  these  wild  allegations
 do  not  merit  any  attention.
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 STATEMENT  RE  ALLEGED  ARREST
 OF  SHRI  580  MUKHERIJEB,  MP.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 Sir,  on  26-11-1973,  Shri  Saroj  Mukherjee,
 M.P.,  wrote  to  the  Speaker  of  the  Lok
 Sabha  regarding  the  ciicumstances  of  his
 alleged  arrest  by  Calcutta  police  on
 15-11-1973  and  their  alleged  failure  to  inti-
 mate  the  Speaker  about  the  fact  of  arrest.
 Shri  Mukherjee  stated  in  his  letter  that
 this  involved  #  breach  of  his  privilege  as
 Membe:  of  Parliament.

 Shri  Mukberjec's  letter  was  forwarded
 to  the  Home  Minister  by  the  Minister  of
 Parliamentary  Affairs  the  same  day.  The
 Government  ef  West  Bengal  were  requested
 by  the  Ministry  of  Home  Affairs  the  same
 day  ie.  26-11-1973  in  a  wircless  message
 to  intimate  the  connected  facts.  The  State
 Government  sert  their  reply  on  3-12-1973
 and  a  copy  of  the  report  was  sent  to  the
 Lok  Sabha  Secretariat  on  7-12-1973.

 According  to  the  report  of  the  State
 Government,  nine  political  parties  took  out
 a  procession  as  a  put  of  their  civil  dis-
 obedience  movement  on  15th  November,
 1973,  in  Calcutta  from  Raja  Subodh  Mullick
 Square  and  the  procession  was  led  by  lea-
 deis  of  these  parties,  including  Shri  Saroj
 Muhherpee,  M.P.

 Or  reaching  Esplanade  Row  East,  the
 processionists  became  violent,  broke  through
 police  cordon  and  _  started  brick-batting.
 The  police  arrested  610  pe:sons.  None  of
 the  leadeis  was  arrested  When  urrested
 persons  were  being  removed  to  Presidency
 Jail,  Calcutta,  Shri  Saroj  Mukherjee,  M.P.
 and  some  other  leaders,  insisted  on  accom-
 panying  the  arrested  persons  although  they
 were  told  by  the  officer-incharge  of  the
 police  party  at  Esplanade  Row  East  that
 they  were  rot  under  arrest.  Shri  Saroj
 Mukherjee,  M.P.  alongwith  other  leaders,
 arrived  at  Presidency  Jail  gate  the  same
 afternoon.


